 A Court, granting a preliminary injunction by 2:1 ratio in Ohio held that a law enacted in 2017 that bans abortion cannot be implemented now when it is detected by the medical examination that the fetus suffers from Down syndrome. Down syndrome is a genetic disorder caused due to defect in the chromosome and results in physical abnormality and mental retardation in the child. This might lead the child to have a small head, weak muscles, and very short neck and sometimes a flat face. The Appeals Court in Cincinnati held that such an enforcement of the abortion laws would be invalid as it would have the effect of restraining some of the pregnant women to obtain pre-viability abortions. The 6th U.S. Circuit Court of Appeal judge, Bernice Bouie Donald noted that such an injunction should be granted in the view of the public health and policy. Moreover, such an injunction would uphold the spirit of the constitution which provides the access to the right to health care services. The 2017 law banning abortion is named as the House Bill 214, which penalises the act of abortion by doctors by making such act being punishable to a maximum term of eighteen months in the prison. It banned abortion by the medical professionals if they had reason to believe that the patient , that is the pregnant women has reached at the decision  of aborting the fetus because of her fetus being affected by Downs syndrome after a prenatal diagnosis of her fetus or believes that such a condition is prevailing. Some of the advocates of anti-abortion consider that the abortion laws basically undermine the relationship between the doctor and the patient and considered that the Federal Appeals Court was correct in providing with the injunction. A case similar to this came up before the federal court in July wherein the court stopped the implementation of a heartbeat law, according to which a pregnant woman can be aborted after only six weeks into pregnancy.
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